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MINISTRY OF INDUSTRY
nt of &nz&l szale Indisscries & Agro aod Rural Industries)
CNOTIFICATION

Newe Deihi, the 29th April, 1992

SC‘HEDULE

¥

$.0. Yod(B),~The following bye-laws made by the Coir Board, in exercise of the powess vonferred by section 27 of the Cobr
Industry Act, [953 (45 of 1953) read with bye-laws 15 of the Coir Board (Transaction of Basiness, conditions of Service uf Emphoyees
“and Miintentace of Actounts). Bye-laws, 1955, further to amend the Coir Board (Services) Bye-laws, 1983 and confirmed by the
€< m;ﬁnmnmm, are t:mbx publmad 83 mui:ed by subv-section of section 27 of the Said Act, nmely’—

Ly These bye-lawa may be called the ‘Coir Board (Services) Third Amerstment Bye-laws, 1992.
il}<They shall come nmo fom on the date of their publication in the Official Gazette.
2.5 In xlw. dedula to Lbe‘{blt Bonrd (Semw Byae»lnm. l983 the following shall bc,mkmx namely

No.of - Chuifmmu

. ScaleofPay  Whether

Agelimitfor Eduestions! and  other

Grade IIT

k3

" *Subject to variationdependent on work load,

. selecton  divect  recruily gualifications.  ruguired
postor for direct recruits,
, non- )
selection
puost,
3 .
g ﬁl 3 4 s 6 7
Showroom Manager, 3 VA Rs.2200-75- Selection 40 years Degree of a4 rocognised
G{ﬂkl (1990} 2800-EB-100- University or eguivalent
R y 4000 ! with 10 years experience
: - : in Marketing.
o MQ&W A LIS Sl - Rs. 2000-60- Selectior 3Syears Degree of a recognined
C Grade T (1990} : 2300-EB-75-3200 Univensity o: cquivalont
, with 5 yesrs expericncy in
- sl Marketing.
Showroom Manager, (4% < Rs. 140040~ Non- 35 yeurs Pepree of a recepniscd
¥800-EB-50-2308 Selection University  or, cauivalent

with two years experience
in M&rkeimg.

5

© Minimum qualifications for promotion

Method of rectt. whether by dirset rectt,

Incase of recit. by promotionjdeputationy

or by promotion or by deputation/tramsler  try nafer, grades from which premation;

and perceniage of the vacancies 1o be deputationftransfer to be made,
g iled by various methods. .
“Matriceiation or equivalent with S year's  Promotion failing which by direct rectt. Showreom Mansger, Grade-11.
cxperience as Manager, Grade-I1.

Matriculation or equivalent with 3 year's Propwtion failing which by direct recit. Showroom Manoger, Grude-H1,
experience as Manager Grade-11. B
Matriculation of equivalent with tleast  Promotion failing which bydirectrectt.  Assistamt Showroom Manager/Upper
3 years' emﬁmlnuﬁmmomnﬂm Division Clerk

CoirBoard. ‘

Note | The principal bye-laws m notified vide 8.0. No. 4481 dated the 25th Novercber, 1983 and hinve been amended by S.0.
i . N2.4393 dated the 19th October, 1983, 5.0. No. 187(E) dated the 11th Mazch, 1989, 5.0. No. 900(E) dated 2nd Novamber,

myt 8.0 No 5(8) dated the 20d Jaogary, 1990 and 8.0, No. 460(E) dated the 6th June, 1990,

7

<

{F. No. 6(3)/89-Coir.|
S. B. MOHAPATRA, Jt. Scoy,

Printed by the Manager, Govt. of India Press, Ring Rosd, "Mew Delhi-110064 .

snd Publishéd by the Controller of Publications, Delhi-110054, 1992
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